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IN THE COURT OF JUDICIAL MAGISTRATE FIRST CLASS 
                         LAKHIMPUR, AT NORTH LAKHIMPUR 

 
Case No.GR 1418/2013 

  
State of Assam 

-Vs- 
Sri Naren Das 

                                                                                     ...........Accused persons 
 

 
Present : Shri Lakhinandan pegu, AJS 
                Judicial Magistrate First Class 
                Lakhimpur,At North Lakhimpur  
       
Learned Advocates appeared : 
For the prosecution ------ Sri Manash Pratim Hazarika,Learned APP 
For the defence ----------- Sri Suren Bora, Learned Advocate 
Evidence recorded on : 07/12/2013 
Argument heard on : 23/12/2013 
Judgment delivered on : 24/12/2013 
Penal law involved : u/s 341/294/323 IPC 
 

J U D G M E N T 
 
1. The prosecution-case in brief, as revealed from the ejahar, is that on 08/09/2013 
at about 10.20 PM, while the complainant along with her husband Sri Phanidhar 
Das and her daughter Smti Moromi Das were coming to their home by the road 
after Chanting “Bhadia –Nam”( hymns or prayer song chant during the month of 
Bhadra which is a sacred month for the follower of Vaishnab religion ),the accused 
person Sri Naren Das without any rhyme or reason wrongfully restrained them and 
by using filthy language against them indiscriminately assaulted them by bamboo 
railing. As a result, the complainant and her daughter sustained grievous injuries 
on their persons. Hence, this case. 
2.  After receiving information by the officer-in-charge of the Narayanpur Police 
Station,a case was registered as Narayanpur Police Station Case No.148/2013 u/s 
341/294/325 IPC and was taken up for investigation. Police, after investigation, 
submitted Charge-sheet against accused person Sri Naren Das u/s 341/294/323 of  
IPC. 
             After receiving the charge-sheet, the accused was summoned to face the 
trial. On the appearance of the accused person Sri Naren Das copy was furnished to 
him as required u/s 207 of Cr.P.C. Particulars of offences u/s 341/294/323 IPC are 
read-over and explained to the accused to which he pleaded not guilty and claimed 
to be tried. 
3. During trial, prosecution examined two witnesses on its behalf. Finding no 
incriminating material against the accused person, the examination of the accused 
person u/s 313 Cr.P.C. is dispensed with. The accused person declined to adduce 
any evidence. I have heard the argument of both sides at length. 
 
4. The Points for Determination in this case are:- 
(i) Whether on 08/09/2013 at about 10.20 PM at Burah Buri Gaon P.S.-Narayanpur 
the accused person wrongfully restrained the complainant, her husband and her 
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daughter and that thereby committed an offence punishable under section 341 of 
the Indian Penal Code? 
(ii) Whether on same date, time and place the accused voluntarily caused hurt to 
the complainant and her daughter and that thereby committed an offence 
punishable under section 323 of the Indian Penal Code ? 
(iii) Whether on same date, time and place the accused abused the complainant, her 
husband and her daughter by using filthy language and that thereby committed an 
offence punishable under section 294 of the Indian Penal Code ?   
 
Decision & reasons therefor :- 
5.      PW-1,Smti Tutumoni Das is the complainant as well as one of the alleged 
victim in this case. She has deposed that the incident was occurred 3 months back. 
She has stated that on the day of incident she had an altercation with the accused. 
Thereafter,she sustained injury by falling on the “pucca-ali” when she ran away. 
On being raged with this she lodged this case against the accused. She added that 
at present she shares a good relationship with the accused. The ejahar lodged by 
the complainant Smti Tutumai Das could not be exhibited as she is an illiterate 
person. 
         During her cross-examination, she has stated that she has no any allegation if 
the accused is acquitted from the case. 
 
6.      PW-2, Smti Moromi Das who is the one of the alleged victim testified that 
the complainant is her mother. She has deposed that on the day of incident her 
mother had an altercation with the accused. Then her mother sustained injury by 
falling on the “pucca-ali” when she ran away. She has added that now they share a 
good relationship with the accused. 
        During her cross-examination, her deposition is that the accused did not 
assault them by wrongfully restraining them. Her statement is that the accused did 
not abuse them by using filthy language. She has further deposed that she has no 
allegation if the accused is acquitted from the case.   
 
     7.  After careful scrutiny of the evidences adduced by the prosecution side, I 
have found that there is no incriminating material against the accused person for 
convicting him u/s 341/294/323 IPC as alleged against him. In the evidence of 
P.W.1 and P.W.2, it is seen that the complainant sustained injury on her own act. 
She ran away and in that moment sustained injury by falling on the “pucca-ali”.  
P.W.-2 has deposed that the accused did not assault them by wrongfully restraining 
them. P.W.-2 has also deposed that the accused did not abuse them by using filthy 
language. Therefore, it is evident that the accused persons voluntarily did not cause 
hurt to P.W.1 and P.W.2 and did not abuse them by using filthy language.It is 
further apparent from the testimonies of the witnesses that they share a good 
relationship and mutual understanding with the accused person..  
 
 8. Situated thus, I acquit the accused person Sri Naren Das  of the offence u/s 
323/294/341 IPC and direct that he be set at liberty forthwith.  
         His bail-bond shall stand discharged on expiry of six months from today, 
vide the spirit of Section 437 –A CrPC.  
        The case is disposed of on contest. 
        Given under my hand and seal of this court on this 24th day of 
December,2013. 
 
    Typed by me 
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    Lakhinandan Pegu                                                Lakhinandan Pegu                                          
Judicial Magistrate First Class,                            Judicial Magistrate First Class 
Lakhimpur, North Lakhimpur                            Lakhimpur, At North Lakhimpur                          
                                                              
 ANNEXURE 
1.Prosecution Witnesses:- 
P.W. 1:- Smti Tutumoni Das 
P.W.2:-Smti Moromi Das 
2. Defence Witnesses:- 
None 
3. Court Witnesses:- 
None 
4. Prosecution Exhibits:- 
Nil 
5. Defence Exhibits:-  
Nil                                                                                 Lakhinandan Pegu 
                                                                              Judicial Magistrate First Class, 

                                                                               Lakhimpur,North Lakhimpur 
 


